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Despite several adjournments
granted to. the Respondents, a counter has not
been filed in this case as yet., This is a
case wherein the applicant seeks an
émpIOyment on compassionate ground ; because
his father died prematurely while still in
service, As it appears, the grievance of the
Applicant for a compassionate appointment
(in order to remove the distress condition
of his family) has not received due consideration
of the Respondents and,in the said QZemises,
without lingering this litigation, this

original Application is dis 0sed of with a
direction to the Respondents to consider the
grievance of the Applicant(for compassionate
appointment)withim a period of three mont hs

from the date of receipt of a copy of this
and communicate the result thereon

order

to the applicant within the said period,
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